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IN THE Cn. NIRAL ADMINISTEATIVE TR IBUM-\L JATIFX: BEICH,

JB IPIR
Date of erders 2-2.9¢
OA Ne, 52/93
" Prem Behari Lal .. Applicant
Versus ‘
" Upion of Irdia 2nd others +. Respenients

Mene present fer the Apnlicant

My, UD Shérn@, Counzel for the Responients

CORAM 2

HON' BLE MR. GOFAL KRISHMNA, VICE CHATRMAN
HON' BLE IMR. O.F.SHARMA, ADMINRETRATIVE MIMBER

. ORDER

Lk HOR' BLE MR, GOB‘\L KRTCHNA JVICE CHAIRMAN

Applicant, Prem Behari 181, in this 3pplicatcion
under Section 12 of the Admiriutr-tl re Trikanals Aﬂt, 17285,

hés m@inly prayed for perminent absorptien/certiruance

in the peost ef Safety Ceunteller in the ircpecter cadre,

Ry scile Re, 2000-3200,

2. None ic present for the applicint, We hive he2rd
the learned ceounsel for the recrerdentsanl have geonz

threugh the recerdt of the case,

3. The le3arned ceunsel fer the responiant® his Stated

that the épplic&nt hés peem *utergdnnuited gn 31-10-95 and

‘at the time of his retirement he was holAing the nest cf

Sadfety Counseller in the pay ccfkle of Re, 200023200, 1In

i

the present circumst@dances of the cadse, the OA decs rot

survive 3ard it 18, therefore, dismiczed, N» erder 3c tco costs,

/. Cokay e
(0.P.Sharma) (Gopel Kiishna)
Member (Admv) Viee-Chairmin




